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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

Qoodtax Stamp 27/91

RRAXXANG. (0/‘\ 70/9() N 198

\  DATE OF DECISION 13.2.91

Nandkuiar Baburao Surve & Ors. Petitioner
r' Mr. s.P.Saxena, Advocate for. the Petitioner (s)
Versus
Union of India & Ors. Respondent
Mr. R.K.Shetty ___Advocate for the Respondent (s)
CORAM .

(i} _ “Fhe Hon’ble Mr. P.S.Chaudhuri, Member (a)

The Hon’ble Mr. T.C.Reddy, Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement ? y&)

2. To be referred to the Reporter or not ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

S

3. Whether their Lordships wish to see the fair copy of the Judgement ? g ) /
" . (},
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( P.s.Chaudtruri )
Member (A)
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NEW BOMBAY BENCH, NEW BOMBAY
x & kK Kk *

BEFORE THE CENTRAL ALMINIS TRATIVE TRIBUNAL Q)

Stamp Application No.27/91( 0A 70/91/

Nandkumar Baburao Surve
and 3 others, ‘wes Aprlicants

V/s

l. Union of India through
The.Secretary, Ministry of
LCefence, New Delhi.

2. The Scientific Advisor,
Ministry of Liefence, .
New Lelhi,

3. The Director,
Research & Development Engrs.,
Pune 411 015.

4, Sow. Krishnabai (alias Malanbai),
Qr.No.24/317, R&C Engrs. Colony,
Lighie, Pune 411 025,

5. Dashrath Baburao Kamble,
Qr.No,24/317, R&L: Colony,
Pune 411 015.

CORAM: Hon'ble Member (A), shri P.S.Chaudhuri
Hon'ble Member (J), shri T.C.Reddy.

Arpearances: o ‘ .

Mr. S.P.Saxena, Advocate,
for the applicant and Mr.
R.K.Shetty, Advocate, for
the respondents.

Oral Judgement: Dated : 15.2,.1991
fPer. P.S.Chaudhuri, Member (&)

This application under Section 19 of the
Administrative Tribunals Act, 1985 was filed on 17.1.91.
The applicants seek the relief that they are entitled to
the G.P.Fund and other retirement benefits of the Late

Baburao Vitijal surve who was employed as Criver in the

office of the third respondent and who died on 27.7.89

while in service,

2. We have heard Mr. S.P.Saxena, learned counsel
for the applicant and Mr. R.K.Shetty, learned counsel

for the respondents 1 to 3. The point at issue in this
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case is the resolution of the dispute between rival

claimants for the payments due to Late Baburao Vithal

surve and arising consequent on his death which ha¥¢

since been paid to the fourth respondent. This is not-

SO
a service matter'anQ/the dispute does not come within

the jurisdiction of fthis Tribunal.

3. In this view of the matter we are of the

opinion that the application deserves to be dismissed

in limine,

4, We accordingly reject the appliéation summarily

under Section 19(3) of the Administrative Tribunals

act, 1985. There will be no order as to costse.

( T.C.RedGy )

Member (J)
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erder/Judgement desaatohad

to Applicant/Respoadsat (s)
on__2% &

(' P.S.Chaudhuri )
Member (A)




